Movement of
Coarse Grains (St.)

iem in the list of business, before 5.30
pan. when the half-an-hour discussion has
to start, shall we resume the debate on
the railway budget? Shall we take up the
Railway Budget again, if we have any
time left? I take it that that is the opi-
pion of the House. Then, we shall
resume discussion on he Railway Budget
after these items are over,
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16.36 hrs, Lo

BUSINESS ADVISORY COMMITTEE
THIRTY-EIGHT REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR1I K. RAGHU
RAMAIAH): Sir, I beg to present the
Thirty-eighth Report of the Business Ad-
visory Committee.

16.36} hrs.

STATEMENT RE: REMOVAL OF RES-
TRICTIONS ON MOVEMENT OF
COARSE GRAINS

THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED): After careful
consideration of the coarse grains pro-
curement and ‘availability position, Gov-
ernment decided towards the end of
January, 1974, to advise all the State
Governments:—

(a) that all restrictions on ths move-
ment of coarse grains within their
respective States should be re-
moved; and

(b) the ban on inter-State movemeat
of coarse grains should be mo-
dified - to make it possible for
sponsored agents of the State
Governments to purchase and
move coarse graing from other
States.

A further review of the situation hus
been made and Government have now de-
cided that free movement of coarse grains
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throughout the country should be ullowed
without any restrictions whatsoever, with
immediate effect.

16.37 hrs.

STATUTORY RESOLUTION RE: EX-
PORT DUTY ON HIDES AND SKINS

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I beg to move the following
Resolution:—

“In pursuance of sub-section (2) of
section 4A of the Indian Tariff Act,
1934 (32 of 1934), this House approves
the notification of the Government of
India in the Ministry of Finance (De-
partment of Revenue and Insurance)
G.SR. No. 6(E), dated the 1st Janu-
ary, 1974, increasing the export duty on
hides, skins and leather, tanned and un-
tanned all sorts, but not including snake
skins and manufactures of leather, from
10 per cent ad valorem to 20 per cent
ad valorem, from the date of the said
notification.”

Exports of raw hides and skins are ban-
ped. Finished leather is also totally ex-
empt from export duty under a scparatc
notification. The purpose of this notifica-
tion, therefore, is to increase the export
duty on semi-finished hides and skins. It
has been Governmeat’s policy to change
the pattern of leather export trade by dis-
couraging the cxports of semi-finished
hides and skins and increasing the exports
of finished leather and leather goods. This
is desirable in the interest of increasing
the export earnings and also for generat-
ing employment in leather industry in the
country. In pursaance-of this policy, a
quota restziction has been imposed by the
Ministry of Commerce on the exports of
semi-finished hides and skins and in fur-
therance of the same objective the export
duty on semi-finished hbides and skins
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which was 10 per cent. ad valviem, has
been raised to 20 per cent. ad valorem
with cffect from 1st January, 1974,

MR. CHAIRMAN: Statutory Resolution
moved:

“In pursuance of sub-section (2) ot
section 4A of the Indian Tariff Act,
1934 (32 of 1934), this House approves
the notification of the Government of
India in the Ministry of Finance (De-
partment of Revenue and Insurance)
G.S.R. No. 6(E), dated the 1st January,
1974, increasing the export duty on
hides, skins and leather, tanned and un-
tanned all sorts, but not including snake
skins and manufactures of leather, from
10 per cent ad valorem to 20 per cent
ad valorem, from the date of the said
notification.”

Shri Madhuryya Haldar,

*SHRI MADHURYYA HALDAR (Ma-
thurapur): Mr. Chairman, Sir, by raising
the export duty more ravenue is sought to
be earned. If that is the consideration in
this case also, then I am afraid the pros-
pects are not very hopeful. This is so be-
cause in our country the export trade in
leather is mostly owned and controlled by
private traders. These traders exporp lea-
ther to foreign markets where there is a
demand. But with a view to capture the
foreign markets they quote lower rates
and also resort to other malpractices like
under-invoicing etc,, to evade .legitimate
taxes and duties. In their books atleast,
they show lower: figures. Sir, India and
some other countries also enjoy & sort of
monopolistic position in the field of lea-
ther trade in the international market. It
the export duty on skin and deather was
ralsed to exploit that situation then of
course we hag nothing to say. But, Sir,
as a result of raising the export duty on
leather two things have developed in the
country. One is, that those people who
eat meut have wow to pay a higher price
for meat. The meat traders went on strike
in Japuary last and incressed the price
of mest. Their comtention was that the
price of hides and skins have fallen in the
country asd unless they raise the price
of meat, the trade was not profitable to
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them. So, on one hand the price of meat
went. up and on the other hand. the small
traders and suppliers of hides and skins
were paid lower prices by the big busi-
nessmen and exporters since tanning and
export trade in leather are controlled by
these private traders, Lower prices were
paid to the small producers under the
plea that export duty on these items have
been raised. So, actually the higher ex-
port duty has been imposed by the Gov-
ernment to benett the big businessmen
and exporters ete, This Government
speaks aloud ‘about Socialistic Society all
the time but it is nowhere to be found
in their actions. Instzad ol helping the
small traders, those who slaughtcred a few
animals and traded their hides, the Gov-
ernment is actually helping the big tra-
ders. This is their pattern of Socialisml
The poor traders needed some relief in
these hard days when the prices of all
daily necessities of life are skyrocketing.
But instead they have been made to suffer
as they are getting much lower prices for
the few skins sold by them for their live-
lihood. How are they to survive? The
Government has no thought for these
poor people, they are really helping the
private big businessmen. It has been de-
manded many a time both in the Lok
Sabha and the Rajya Sabha that the lea-
ther industry be nationalised. Why this
is not being done? Perhaps the Minis-
ter, Shri Ganesh will say that this matter
is under the jurisdiction of the Ministry
of Commerce. But when more revenue
can be carned, when the skins and lea-
ther can be sold in the internatiomal mar-
ket at s better price and the legitimate
export duty can be collected by the Gov-
ernment, why pressure is mot being exert-
ed on the Commeree Ministry to take
over the export trade in leather and skins.
We can thereby earn much more foreign
exchange. Such direction can be issued
by the Cabinet. Why this is not being
done and the export trade is left in the
hands of private businestmen. The coun-
try is suffering a colossal loss due to the
present policy of the Government. We
are losing a huge amounnt of foreign ex-
change and let us not be under any illy-
sion that bigger revemue will accrue to the

T

*The original speech was delivered in Bengali.
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Government on account of the enhanced
export duty. Shri Ganesh alone may be
undef that illusion. From that point of
view I will say that the raise in the ex-
port duty is wholly unreasonable. On one
hand the small poor traders are standing
to lose and on the other hand the com-
mon people who eat meat are having to
pay higher price for meat due to the
wrong policy of the Government. Shri
‘Ganesh has issued this notification to ob-
lige the foreigners and the big traders and
exporters at the cost of the poor people
of this country. Now he is seeking the
approval of the Parliament. That is why,
Sir. T oppose this resolution.
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SHRI M. KALYANASUNDARAM (Ti-
ruchirapalli): Mr. Chairman, Sir, I want a
clarification from the hon. Minister for
coming forward with such a Resolution.

To me, it appears, the small leather
merchants who are dealing in raw hides
and skins and semi-tanned hides and skins
will suffer the most. Already, by the po-
licy of the Government in canalising ex-
port trade in hides and skins, they are
affected very much. Only big business
people are able to export finished goods
and leather goods. 1 am afraid, this
measure also will help such people. The
increase in the ad valorem duty is in res-
pect of raw hides and skins. It does not
apply to finished goods and leather goods.
So, this will be another blow to small
traders who are already affected by the
policy of the Government for which,
of course, the Finance Ministry may not
be responsible.
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I want to know from the hon, Minis-
ter whether they examined this aspect of
the matter and whether they will at least
postpone this for some time and consult
the opinion of the trade.

SHRI K. R. GANESH:. The main rea—
son for increasing this wud valorem duty
on semi-processed hides and skins from
10 to 20 per cent was in pursuance of
the Government's policy to change the
pattern of leather export trade by dis-
couraging the exports of semi-finished
hides and skins and increasing the ex-
ports of finished leather and leather
goods. This was examined by a commit-
tee under the Chairmanship of Dr. See-
tharamiah who was ‘a former Director-
General of Technical Development. This
committee was set up to study ways and
means to bring about this switch-over
from export of semi-processed hides and
skins to export of finished leather, foot-
wear and varioos types of finished lea-

ther goods.

Firstly, this change-over from export
of semi processed goods to finished lea-
ther goods will increase the foreigm ex-:
change earnings and will also provide
larger employment by the expansion of
the leather industry in the counmtry as:
such. This is as a result of the detailed'
study which this committec has made,
and this proposal has come. The com-
mittee has recommended a higher level
of export duty. They have recommend-.
ed even more than 10 per cent of the
export duty and even mow there is ano--
ther thinking that it should be further in--
creased, if it is to work as a disincen-
tive for the export of semi-processed
goods, because in recent years there has
been a tremendous increase in the demand’
for these goods in varlous countries and
a8 a result of it the leather industry faces
a terrific shortage of raw material, viz..
the semi-processed leather. Consequent-
ly. certain leather factorles were on the
verge of being closed and there was ® 1oh
of agitation.

Therefore, this is as a result of the
Government’s declared policy of shifting
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the pattern of trade. The hon. Member
only thinks that poor people will bz
affected. We are now dealing with the
export trade and the accruance of this
export trade, as far as the npation s
concerned, in terms of the foreign ex-
change and secondly, in terms of larger
employment, will be quite considerable.
Therefore, this proposal has come as a
result of this.

Certain specific points the hon Mem-
ber has made. The hon. Member thought
that this should come as a Budget pro-
posal. But this notification was issued
on the 1st of January, 1974 before the
Budget was presented and we have mow
come here to the House seeking the ap-
proval of the House for this Notifica-
tion.

With these words, I commend this Re-
solution for the acceptance of the House.

st gER w wow: Lo
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FaAT & A ) g AT A AW
TET
St WTCo wo AW : FA A A
g5 s wT qar fear g
‘MR. CHAIRMAN: Now, I will put
this statutory resolufion moved by Shri
K. R. Ganesh to the vote of the House.
‘The question is:

“In pursuance of sub-section (2) of
section 4A of the Indian Tariff Act,
1934 (32 of 1934), this Housc approves
the notification of the Government of
fIndia in the Ministry of Finance (De-

partment of Revenue and Insurance)
G.S.R. No. 6(E), dated the 1st Januury,
1974, increasing the export duty on
hides, skins and leather, tanned and un-
tanned all sorts, but not including
snake skins and manufactures of lea-
ther, from 10 per cent, ad valorem to
20 per cent, ad valorem, from the date
of the said notification.”

The motion was adopted.

MR. CHAIRMAN: As we have some
time now at our hand, we will resume
the discussion of the Railway Budget.

ot gww ¥ wgar : §  gifow
W TFW g | WY AT FF qg g ?
AT ®FT THET fadw wT w@r 2|
o9 T aXg § R 99 w40 7
MR. CHAIRMAN: The item is over.

We now go to the discussion of the
Railway Budget.

! PO T WML ;A7 wA
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MR. CHAIRMAN: I have taken the

opinion. I have found the majority and
1 have now gone over to the next item.

ST %A WA oI : AY qrIey
% &gl qr wrq IwcE & Afay o T4
A g #F W FCEE N

MR. CHARMAN: Mr. Kachwai, you
have not asked for a vote before I passed
on to the next item. That item is al-
readly over. You cannot ask for a vote
again, Please don't obstruct the proceed-
ings.

ot gos WA we® : § wrrer
syaeqr gl § 0 & IT weaw 67
gifer wim Wy § )
MR. CHAIRMAN: T have said that

when I asked for a voting, nobody asked
for a division. Therefore, I have wassed
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[Mr. Chairman]

on to the next item. The decision of
the Chair is firal. I have given my opi-
nion. Please don't obstruct. Mr. Ram-
kanwar to proceed with his speech.

st T wg7  (FiF) - wamfr
HEIIT, . . '
ol g% XA ®eAW ©  AaTiA
wgiaT, 917 F AWy A5 &

MR. CHAIRMAN: There I agree with
you. The quorum bell is being rung

Now there is quorum. Shri Ramkan-

WarT.

16.58 hrs.

RAILWAY BUDGET,
RAL DISCUSSION—contd.
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